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flon'ble president
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ATTENDANCE-CUM-ORDER SIIEET O}'TIIE HEARING OI'PRINCIPAI, BENCH OF THE
NAI'IONAI, COMPANY LAW TRIBUNAI., ON 26.09.2016

NAME OFl'IIE COMPANY: M/s. Rademadan Holdings Ltd.
VS.

M/s. International Trade Expo Center Ltd. &ors.

SECI'ION OF'TIIB COMPANIES AC't: 397i398 of the Companies Act 1956 and24tt242 of the
Companies Act 2013.
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Order

On account of hearing of pad heard matter, the hearing of this case is deferred
to 28m October 2016.

(CHIEF JUSnCE M.M. KUMAR)

26.9.20t6
(A.K. Arora)
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